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srm C. ﬁiBRAMAN]AH This ques-
tkmhnhenpne into fully ahd we have

. een advised that the. present system is. the -
m ‘under -the .circumstances, namely, to . . -
Bave Hak with sterling. . Of course, there-

&o}ﬂd be. different. views with regard to
:ahu.__;'me Question: is. ‘whether we  can
‘openate in an indecpendent manner, with:
wm. having link with anvy other currency,
: With Sterling, or Dollar or German Mark,
. 'We are continuously assessing the inter-
pationel monetary system and if at any
mmcular juncture a different decision has
_nmmbelaken,wewdl not. hesitate to do
. .i. But,we have been advised by the exports
§hat under the present circumstances this
a.the best thet we can do and this is
going on aifl right.
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!OINT' COMMITTEE ON OFFICES OB
. PROFIT
TWELFTS REPORY

. ‘SHRI PATTABHI RAMA RAO (Raja-
lmmdry) 1 beg to present the Twelfth
“Report' of the Joint Committee on Offi-
M of Proﬂt.

9

’lAXATION LAWS (AMENDMENT)
B . BILL

1;1) Report of Select Committee

" SHRI N. K. P. SALVE (Betul): I beg
#0 present the Report of the Select Com-

- ¢ fooome:-tax Aet, 1961, the Wealth-Tax Act,
1957, the Gift-tax Act, 1958 and the Com-
: pnln (mﬁu) Surtax Act, 1964.

(u) EVIDENCE

s;m‘u;mr.mvz 1.beg 1o lay
: ,'mlemmrdoimeevm

Ak, i%z!,, “'
. the Gift-tax. Act, 19

imittee’ on the Bill further to' amend the:

tonderad botone m'w_
Aoe Bi| nrther

- tProfits). Sumtx Act, 1964
13 brs. ‘

CODE OF CIVIL FROCEDbRE i
(AMENDMENT) BILL .

ARPOINTMENT OF MEMRER TO JOINT-
COMMITTEE

SHRI LILADHAR KOTOKI (Now-
gong) : | beg to move the following:

“Thnt this House do appoint Shit C.

M. Stephen to the Joint Commjt~

tee on the Bill further to amend the

Code of Civil Procedure, 1908, and

the Limitation Act, 1963, in the

wvacancy caused by the death of
Shri Debendra Nath Mahata.”

MR. SPEAKER: The question is:
«That this House do appoint Shri C

M. Stephen to the Joint Committee
_on the. Bill further to amend the
Code of Civil P-ocedure, 1908, and
the Limitation Act, 1963, in the
vacancy caused by the death of
Shri Debandra Nath Mahata.”

The movion was adopted.

MATTER UNDER RULE 377

PAYMENT OF EX-GRATIA COMPEN-
SATION FOR PROPERTIES OF INDI-
ANS IN PAKISTAN AND FORMER
EAST PAKISTAN.

SHR1 SAMAR GUHA (Contai): Sir,
through you 1 want to draw
the attention of the Minister of Commerce
to an urgent problem in regard ‘to the
ex-gratin compensation about the epemy
properties of the Indians citizens in West
Pakista nand former East Pakistan.
If the issue is not cleared by 3ist 'March
rupeesmmcrorcswinwmthem
lidated Fund. Since 19711974 about Rs.
12 crores were aligcated in eath: gear's
budget for payment of es-gratia. compen-
sation 10 the claimants of thelr properties




